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(ii) Twelfth Report on the Action Taken
by the Government on the
recommendations contained in the
First Report of the Standing
Committee on Energy (Twelfth Lok
Sabha) on Demands for Grants (1998-
99) of the Department of Atomic
Energy.

(iii) Thirteenth Report on the Action Taken
by the Government on the
recommendations contained in the
Third Report of the Standing
Committee on Energy (Twelfth Lok
Sabha) on Demands for Grants (1998-
99) of the Ministry of Non-
Conventional Energy Sources.

(iv) Fourteenth Report on the Action Taken
by the Government on the
recommendations contained in the
Fourth Report of the Standing
Committee on Energy (Twelfth Lok
Sabha) on Demands for Grants (1998-
99) of the Ministry of Power.

(v

~

Fifteenth Report on the Action Taken
by the Government on the
recommendations cohtained in the
Second Report of the Standing
Committee on Energy (Twelfth Lok
Sabha) on Demands for Grants
(1998-99) of the Ministry of Coal.
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SHRIVAYALAR RAVI (Kerala;: Your own
Gujarat Government is responsible fur it. That

Government was not acting. That is why we
have reacted.

SHRI ATAL BIHARI VAJPAYEE: You
may remain there for some moz¢ time.

SHRI VAYALAR RAVI: We want you to
come to this side as early as possible.
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SHRI JIBON ROY: Despite repeated
assurances, no army was sent and the
commitment iS not met by your Defence
Ministry ...(Interruption).
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it <o T g T | ¥
1t is not a matter of politics.

F FH T WD, o o = wwa

if you do not maintain a policy, the country
does not survive then.

2t o1z frerlt e T s awa € L
(FEA)...
SHRI JHUMUK LAL BHENDIA (Madhya

Pradesh): Will you intervene as Prime
Minister? {Interruption)

SHRIJIBON RQOY: You are playing politics
with Tripura. (Jnterruptions).

SHRI ATAL BIHARI VAJPAYEE: I am not
yielding. (Interruptions).

MR, CHAIRMAN: He is not yielding.
Nothing will go on record. (Interruptions).

The Prime Minister is not yielding.
(Interruption) No, no. (Interruptions).
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SHRI JIBON ROY: Mr. Prime Minister,
will you yield for a mintue? ...(Inrerruptions)...

MR. CHAIRMAN: He is not yielding.
...(Interruptions)... He is not yielding.
...{(Interruptions)... Nothing will go on record.
...(Interruptions)..

SHRI JIBON ROY: *
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SHRI JANARDHANA POOJARY
(Karnataka): You can agree for a J.P.C.
...(Interruptions)...
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SHRI JOHN F. FERNANDES (Goa): Mr.
Chairman, Sir, on the bumning of Staiens, the
Wadhwa Commission has not yet been
appointed. There is no office and there is no
terms of reference. Sir, this is part of the
speech. It is mentioned in the President's
Address and there is no reply from the
Government. The Wadhwa Commission of
Inquiry into the murder of Staiens in Orissa
has not been given office accommodation in
Vigyan Bhavan. The Commission is not
functioning. There is no Terms of reference.
Let the Home Minister respond.
...(Interruptions)... You are ruling the country.
...{Interrupitions)...
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SHRI K.R. MALKANI (Delhiy: The crime
was comrnitted there. .. (fnterruptions)...

SHRI SANATAN BISE (Orissa): We have
to move some araendments. As per the practice,
procedure and convention we are entitled to
move these amendments. ...(Jnterruptions)...

MR. CHAIRMAN: Pigase, please.

SHRI VAYALAR RAVI: Sir, some
important issues were raised during the course
of the discussion on the Motion of Thanks on
the President's Address. The Prime Minister
has not replied to those issues. The Leader of
the Opposition, in his speech, raised certain
issues, including the issues which have been
raised by the former Adviser to the Finance
Minister, Shri Mohan Curuswamy, and the
issue relating to Shri Vishnu Bhagwat. I \hink
the Prime Minister has not replied to these
issues. I do not know why he ignored them.
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MR. CHAIRMAN: Mr. Angou Singh, what
clarification do you want to seek?

SHRI W. ANGOU SINGH (Manipur):
Thank you, Mr. Chairman.

1 quote from para 21 at page 6 of the
President's Address :

"The Government accords high priority
to the rapid development of infrastructure,
which is the key to accelerated growth in
all sectors of the economy.”

In this connection, the Planing Commission
has finalised a blueprint for construction of a
six-lane national integration highway project
with a East-West corridor linking silcher with
Saurashtra and a North-south corridor linking
Kashmir with Kanyakumari.

In this respect, the people of the North-East
where roadways are their livelihood, will
appreciate this project more than what other
people of the country will do as major areas of
this region are covered by railways at present.
Among the States of the North-East, Manipur
which has transport bottlenecks, will be more
happy if it is extended to Imphal. In this
connection. I have submitted a proposal to the
Prime Minister and the Surface Transport
Minister to extend it to cover the whole area
of the North-East so that the people of this
region, especially Manipur, may not take that
the area would be covered by the proposed
super highway. The present proposal covers
only up to Silchar in Assam, leaving most of
the north-eastern region where, the negligence
by the Central Government for long years has
created a separatist movement in those States.

I again request the Prime Minister to make
a clarification on this and to extend it to cover
the whole of the North-East.
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There is a proposal of the Myanmar
Government to link South Asia with South-East
Asia by connecting Imphal in India with Tamu
in Myanmar....

MR. CHAIRMAN: It will be a new
discussion.

SHRI W. ANGQU SINGH: ... so that the
present situation in this region can be improved
with revival of close relationship with out
neighbouring countries. ....(Interruptions)

MR. CHAIRMAN: That is all right.
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MR. CHAIRMAN: Please, please sit down.

What clarification do you want to seek?
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MR. CHAIRMAN: Please seek your
clarifications in just one sentence.
(Interruptions) Please sit down. Unless I call
you nothing will go on record. It is five
minutes past one of the clock. We extend the
House for ten minutes so that the hon. Members
can seek clarifications.
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SHRI J. CHITHARANIJAN (Kerala): Sir,
the hon. Prime Minister has spoken at length
emphasising the need for coming to a general
consensus on the question of subsidy. I would
like to know whether instead of discussing the
subsidy issue in a slated manner, the Prime
Minister would be prepared to discuss the
question of taxation policy, the question of
expenditure and subsidy and all the items
where the subsidy has to be given, where taxes
are to be reduced and so on. Will he be prepared
to discuss all these issues in a comprebensive
way?

SHRI S. R. BOMMAI (Karnataka): Sir, the
Prime Minister has appealed for arriving at 2

!

consensus on the most important issues
economic, political, law and order — affecting
the nation. Sir, in iny opinion such a consensus
1s necessary. If we cannot have a national
Government, at least let us have a national
consensus on economic issues, on electroal
reforms, on Lok Pal Bill, on corruption and so
on. There are certain issues which are vital for
a heaithy nation to survive. Sq, I would like to
know whether the Prime Minister is taking
steps to immediately call leaders of all political
parties on each agenda before the closure of
this Parliament session so that at the first stage
or at the second stage of the session we can
devote time to these issues and come to a
certain consensus.

SHRI DIPANKAR MUKHERJEE (West
Bengal): Sir, the Prime Minister has shown his
anxiety about subsidies. I would like to know
whether he is aware that thousands of crores
worth of subsidy has been drawn in excess by
three or four private fertilizer and urea
manufacturing companies. Your Ministry has
been having discussions with them for the lgst
three months but till now no decision has been
taken. I would like to know whether you will
be able to touch those people who have drawn
thousands of crores of rupees worth of subsidy
by gold-plating of urea name plate capacities?

T3 v ¥ fr 3w g =€l umd 3Ew) ) 3o
ferma 70 Wen § 6t %) S famm Al ® L.
(=) ™A FE 3R e ¥ L (aEae)

SHRI N.K.P. SALVE (Maharashtra): Mr.
Chairman, Sir, it is a very delicate matter.
...{(Interruptions)...

MR. CHAIRMAN: Nothing will go on
record except the speech of the Member whom
I have identified.

SHRI N.K.P. SALVE : My question relates
to the insecurity among the minorities. Today,
the Prime Minister has very profoundly defined
what the concept of secularism is, in our
Constitution. Every student of constitutional
law will agree with what he has to say about
the definition. But, Sir, there are forces, there
are organisations which I don't want to name—
[ don't want to create any controversy — which
have been shouting, of late, not only with a
very aggressive attitude, but with an attitude
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of violence, wanting, overtly and covertly, to
support the violence against the minorities. Not
a word of condemnation has been said by the
Prime Minister. 1 implore upon him
...Unterruptions)... He has described them as
unfortunate events. He said that the fear and a
sense of insecurity among the minosities is a
coming because of the incitement by political
parties and sensationalism by newspapers. But
that is not a correct evaluation. He has added,
"The real thing has come because of the overt
and covert support." The violence against
minorities on various grounds needs to be
condemned in unequivocal terms.

5t T aEE (fAER) : W, T off weh et
Ui R ....(FIIH)

MR. CHAIRMAN:
clarification?

What is your

.. (Interruptions)....

SHRIMATI KAMLA SINHA (Bihar): Mr.
Chairran, Sir, the time extended by you is also
over. Now it is ten past one of the clock. I think
you have to extend the time of the House again.

MR. CHAIRMAN: Shall we exiend the
time of the House for another 10 minutes?

SOME HON. MEMBERS: No. Extend it
sy one hour.

...(Interruptions)...

MR. CHAIRMAN: No. Not one hour. This
can't be another debate. ..(Interruptions)... This
can't be another debate. ..(Interruptions)... This
can't be another debate.

SHRI M. VENKAIAH NAIDU
(Karnataka): Mr, Chairman, Sir, are
supplementary speeches being made? Then, we
should also be allowed to speak.

& T qEw: YNl 1EEE, 4H G e
w1 999 fegr s . (Haum)

MR. CHAIRMAN: Yes, Yes, it can't be for
one hour,
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SHRISANATAN BISL: What is the situaton
prevailing today?
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SHRI C.P. THIRUNAVUKKARASU
(Pondicherry): Mr. Chairman, Sir, the policy
of the Government is contained in the
President's Address. The Address says that the
President's rule was imposed in Bihar because
of several things. Now, it has been withdrawn
by the Government. The whole House feels that
there should be an amendment to the Motion
of Thanks in respect to the Bihar issue.

...(Interruptions)...
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MR. CHAIRMAN: How can you amend it?
..(Interruptions)...

AN. HON. MEMBER: Either it should be
amended or, it should be withdrawn.

MR. CHAIRMAN: Honourable Members
.(Interruptions)... Honourable Members
...(Interruptions)... Honourable Members,
please sit down. ..(Interruptions)... Please sit
down. I have given the ruling that this Address

was delivered on that date. This Address cannot
be changed. Now, we have to adopt the Motion
of Thanks to the President's Address, not on
the basis of today's situation.

Hre srtge @F Ao W, weafd

PN Yl
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MR. CHAIRMAN: I have given my ruling.
.{Interruptions)... 1 have given my ruling.

SHRI JAYANT KUMAR MALHOUTRA
(Uttat Pradesh): Sir, the most important issue
which affects every other issue, the issue of
population control, finds no mention in the
President's Address or in the reply of the Prime
Minister.

MR. CHAIRMAN: That is all right. Now,
hon. Prime Minister. (Interruptions). No.
Nothing. It is already over. Nothing will go on
record.

SHRI H.K. JAVARE GOWDA:*

MR. CHAIRMAN: Nothing will go on
record. We cannot have another debate.

SHRI H.K. JAVARE GOWDA:*

MR. CHAIRMAN: Nothigg Will go on
record. Why are you speaking?
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SHRI ATAL BIHARI VAJPAYEE: Mr.
Chitharanjan wants the entire taxation palicy
to be discussed. That was not the purpose of
my suggestion about subsidy. ST TTea ¥ F&
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TRHRW HH FH? | have received your letter
and I have asked for the details. (Interruptions).

SHRI DIPANK AR MUKHERIEE: Give an
assurance.
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SHRIATAL BIHAR VAJPAYEE: Sir, so far
as the question of linking the express highway
with other areas in the North-East is concerned,
that is not a practical proposition. Infrastructure
has to be built in the North-Eastern region
separately. This road cannot be taken from
Silcher to other areas.
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Amendment Nos. 1 to 26 by Shri Kapil
Sibal. Mr. Sibal, are you pressing the
amendments?

SHRI KAPIL SIBAI, (Bihar): No, Sir.

The amendments (Nos. 1 to 26) were, by
leave, withdrawn.

MR. CHAIRMAN: Amendment Nos. 30 to
38 by Shri Rama Shankar Kaushik. He is not
present.

The amendments (Nos. 30 to 38) were
negatived.

MR. CHAIRMAN: Amendment Nos. 71 to
74 by Shri C.P. Thimnavukkarasu. He is not
present.

The amendmenis (Nos. 71 to 74) were
negatived.

MR. CHAIRMAN: Amendment Nos. 75 to
89 by Shri Dipankar Mukherjee.

Mr. Mukherjee, are you pressing, the
amendments?

SHRI DIPANKAR MUKHERJEE{Sir, in
view of the assurance, I am not pressing my
amendments.

The amendments (Nos. 75 1o 89) were, by
leave, withdrawn.
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MR. CHAIRMAN: Amendment Nos. 90 to
96 by Shri Sanatan Bisi.

Mr. Bisi, are you pressing the amendments?

SHRI SANATAN BiSi: Sir, as per the
practice and procedure. those who are pressing
the amendments, as per the convention
....(Interruptions)

MR. CHAIRMAN: Mr, Bisi, you have
alerady moved the amendments and you have
spoken on them. Are you pressing the
amendments or not?

SHRI SANATAN BISI: Mr. Chairman, Sir,
we are going away {rom the practice, procedure
and convention of the House. Last time, when
we pressed the amendements, as that time, we
were allowed to spcak something in support
of the amendments. Unless and untill we speak
something, what is the use of moving the
amendments?

MR. CHAIRMAN: Mr. Bisi, have you
already spoken on the Motion or not?

SHRI SANATAN BISI: Sir, I have not
spoken today.

MR. CHAIRMAN: All right.

SHRI SANATAN BISE: Mr. Chairman, Sir,
the other thing T want to say is this. As per the
Rules and Procedures of the House and as per
the conventions of the House, when we move
amendments, we should be allowed to speak
in favour of the amendments and state the
reasons for which we are moving them.

MR. CHAIRMAN: You have already
maved the Amendment. You have moved it
carlier.

SHRI SANTATN BISI: That was a detabe.

MR. CHAIRMAN: Yes. You have moved
the Amendments already. | am now asking
whether _...(Interruptions)

SHRI SANATAN BISi: Mr. Chairman, Sir,
that was a debate. Now, we are moving the
Amendments.

MR. CHAIRMAN: Your Amendment was
moved. That is why it was admitted. Are you
pressing for the amendment?

SHRI SANATAN BIS!: Yes. I am pressing
for the Amendment.
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MR. CHAIRMAN: Are you pressing for the
Amendment?

SHRI SANATAN BISI: Yes, I am pressing
for the Amendment. (Interuptions)... By
pressing for it, I just want to say something. |
don't want voting. I only want to say something
on the Amendments.
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that is valid in nature. I am not concered
with voting. This is the property of the House.
The Amendment (No. 94) which I have moved
relates to paragraph 59. My Amendment is: 94.
That at the end of the motion, the fallowing be
added, nemely:—

"but regret that the Address does not
mention about the assurance of the
Government that it will not in any manner
directly and indirectly attempt to subvert
the Constitution and float democratic norms
and standrads.”

Sir, so far as Bihar is concerned, threre is
no mention in the Governor's report about
complying with Article 256. So far as Article
256 is concerned, before issuing the
prociamation under Article 356, it is mandatory
on the part of the Union Government to use
Article 256, and it should have been
used....(Interruptions)... '

MR. CHAIRMAN: One minute, please.

SHRI SANATAN BISI: The Governor's
report was laid on the Table of the House. Let
us cxamine the Governo's report.

MR. CHAIRMAN: What is the number of
the Amendment you are mentioning? I am
talking of Amendment Nos. 92—96.

SHRI SANATAN BISI: T am talking of
Amendment No. 94, ...(Interruptions)... things
are very clear. Mr. Chairman, Sir, this is not
the way to avoid thing. We can discuss every
thing. I am talking of Amendment No. 94 which
reads as follows:—

94 That at the end of the motion, the
following be added, nemecly:—
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“but regret that the Address does not
mention about the assurance of the
Gavernment that it will not in any manner
directly and indirectly attempt to subver
the Constituion and float democratic norms
and standrads."

Sir,'such an amendment was adopted in the
House in the year 1980....(Interruptions)... It
is very valid Amendment.

MR. CHAIRMAN: It has already been
moved. You have already moved it. All the
hon. Members were asked to move their
amendments, you had also.moved your
Amendments. Now, the questionn is: Are you
pressing for the Amendments or are you
withdrawinng them? That is the issue. No
debate, no argument.

SHRI SANATAN BISI: No, no, no. The
procedure is not like that .....(Interruptions).....
The procedure is not like that. Sir, I have to
speak.

MR. CHAIRMAN: No speaking, please. No
speaking, please.

SHRI SANATHAN BISI: Mr. Chairman,
Sir, I am only saying that sa far as Bihar is
concerned, unless and until article 256 is
complied with, they cannot use Article 356.
Furthermore, so far as the practical procedure
of the House is concrned, the Presidnt’s
Address, which is an official document, was
laid on the Table of the Hose on 22nd February,
but today is 10th March. What has happened
to the Proclamation? It is no more in existence.
The Government should have brought in an
amendment for deletion of paragraph 59.

MR. CHAIRMAN: That is all right. Are you
now pressing for the Amendment?

SHRI SANATAN BISI: the last
thing.....(Interruptions)....

MR. CHAIRMAN: Are you pressing for the
Amendment?

SHRI SANATAN BISL: Sir, the last thing
is ... (Interruptions)....

Sir, the last thing is about the National
Agenda. So far as the National Agenda is
concerned, they cannot term it as "national’.

As in the case of National Anthem and National
Song, they cannot use the word "national’
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unless and untill it has the concruurence of the
Parliament. 1t cannot be a common agenda.

MR. CHAIRMAN: Are you pressing for the
Amendment?

SHRI SANATAN BISI: No, Sir.

MR. CHAIRMAN: Are you pressing for the
Amendment or are you withdrawing it?

SHRI SANATAN BISI: Sir, the question is
....(Interruptions)...

MR. CHAIRMAN: Are you withdrawing
your Amendments?

SHRI SANATAN BISI: I am withdrawing.
MR. CHAIRMAN: All right.

The amendments (Nos. 90 to 96) were, by
leave, withdrawn.

MR. CHAIRMAN: Amendment Nos. 124
and 125, Shri Vayalar Ravi. Are you pressing?

SHRI VAYALAR RAVI: I am not pressing
and I don't want to create a new precedent.

MR. CHAIRMAN: Are you withdrawing?

SHRI VAYALAR RAVL Yes, I am
withdrawing.

The amenndments (Nos. 124 and 125)
were, by leave withdrawn.

MR. CHAIRMAN: Amendment Nos. 183
to 189, Shri Suresh Pachouri.
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The amendments (Nos. 183 to 189) were,

by leave, withdrawn.

MR. CHAIRMAN: Amendment Nos. 190
to 209, Shri Hanumanthappa. He is not present.

The amendments {Nos. 190 to 209) were
negatived.

MR. CHAIRMAN: Now, the question is
...(Interruption)..

SHRI GURUDAS DAS GUPTA (West
Bengal): It cannot be negatived. You have to
give the permission is withdraw.
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approval of proclamation
under
MR. CHAIRMAN: Nobody is seeking
permission for withdrawl. He is not there.

SHRI GURUDAS DAS GUPTA: Therefore,
the question of negation does not arise.

MR. CHAIRMAN: When he is not there to
withdraw it, then it has to be rejected. What to
do?

SHRI GURUDAS DAS GUPTA: There is
no questionn of their being negatived.

MR. CHAIRMAN: He has already moved
them long back. Now they are no the record,
either they have to be agreed to or rejected.

SHRI PRANAB MUKHERJEE (West
Bengal): The procedure is that if the Member
moves an amendment, then only he is entitled
to withdraw it. In case he is absent, it is for the
House to accept, or, not to accept it. Therefore,
you are absolutely correct when you say that
the amendments are negatived.

MR. CHAIRMAN: Now the question is:

"That an Address be presented to the
President in the following terms:-

That the Member of the Rajya Sabha
assembled in this Session are deeply
grateful to the President for the Address
which he has been pleased to deliver to both
Houses of Parliament assembled together
on February 22, 1999."”

The Motion was adopted.

MR. CHAIRMAN: The House is adjourned
till 2.30 p.m.

The House then adjourned for lunch at
thirty three minutes past one of clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock, The
Deputy Chairman in the Chair.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1998-99
(MARCH, 1999)

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): Madam, I beg to lay
on the Table a statement (in English and Hind{)
showing the Supplementary Demands for
Grants (General) 1998-99 (March, 1999).

Qo HIRENDWG

Article 356 of the 238
constitution in relation
to the State of Goa

STATUTORY RESOLUTION SEEKING
APPROVAL OF PROCLAMATION
UNDER ARTICLE 356 OF THE
CONSTITUTION IN RELATION
TO THE STATE OF GOA

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): Madam, I beg to move
the following Resolution :—

*“That this House approves the Proclamation
issued by the President on the 10th February,
1999 under article 356 of the Constitution, in
relation to the State of Goa.”
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